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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - A No. - 4337 of 2025

Javed Khan Abbasi Alias Javed

..... Petitioner(s)
Versus
Union Of India And 3 Others
..... Respondent(s)
Counsel for Petitioner(s) - Anees Ahmad
Counsel for Respondent(s) . Agam Narain Roy, A.S.G.I.

Court No. - 33

HON'BLE VIKASBUDHWAR, J.

1. Today, when the matter has been taken up Sri A.N. Roy, learned
counsel for the respondents had produced before this Court an order dated
22.04.2025 of the Director, Administration, ASI revoking the suspension
order, however, so far as the subsistence allowance for the period from
05.03.2022 to the revocation, the same has been provided to be paid as the
fundamental Rule 53.

2. Since the prayer made in the present petition is to decide the
representation dated 19.12.2024 and to grant benefits to the writ
petitioner, thus, it is provided that the competent authority provided that
the Joint Director, Administration, ASI shall pay the subsistence
allowance to the writ petitioner if it has already not paid though, of
course, the writ petitioner isto be reinstated in service in that regard.

3. With the aforesaid observation, the writ petition stands disposed of.

4. Instructions filed today are taken on record and marked as Appedix 'A'.

(Vikas Budhwar,J.)
February 26, 2026

Rajesh
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